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Hon'ble Mr. P.M. Triveclj .. Vice Chairrnn 

HoiYble Ir. P.M. Josh! 	•. Judic:L1 Member 

Heard iaarned advocates Mr. Radhpkrjshnan nd 

Mr. P.S. Chari for the applicnt and resr)cndents 

respectively. Admit. Issue notice on the respondents 

returnable within 45 dmys of this order. The case be 

adjourned for Jch firthe: direction before Fceqistrar 

on 

( P H Trjvedj. ) 
Vice Chairman 

;Ivv 
( P M Josh! ) 

Judicial ember 



0 .A ./218/88 

CORkM : Hon'ble Mr. P.H. Trivec5j Vice Chairman 

Honble Mr. S. Santhana Kr:ishnan ., Judicial Member 

21.3.1991 

Learned advocate Nr. P.S. Chari for the respondents 

present. Learned advocate Mr. Radhakrishnan has sent a telegram 

for adjournment. For this reason as a last opportunity, time 

allowed. The case be posted on 2nd April, 1991 for final 

hearing and advocate Mr. Radha]crishnan be informed accordingly. 

Santhanakrishnan 	 P H Trivedj 
Judicial Merrüer 	 Vice Chairman 

*Moge ra 
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Corarn : Hon'ble Mr.P.H.Trivedi 	: Vice Chairman 

Hon'ble Mr.R.C.Bhatc 	: Judicial Member 

02/04L1991 

Learned advocate Mr.P.S.Chari for 

respondent no.2, and learned advocate Mr.M.R.Raval, 

for Mr.P.M.Paval, for respondent no.l, present. 

Neither the petitioner nor his advocate present. 

The case is dismissed for default. 

p 	 (.edi) 
Judicial Member 	 Vice Chairman 

AlT 
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(14) 	
Present: None for the applicant. 

11.8. 1992 

Objections in M.A. have not been rectified. 

we notice that the learned counsel for the applicant 

is outstation at Madras. The notice has been sent 

to him by registered post on 24.7.1992. 

2. 	Registry Should check-up the acknowledgement 

if necessary from the Post Office and put up in the 

file. Call on 24th August, 1992. 

(R.C.Bhatt) 	 (N.V.Krjshnan) 
Member(J) 	 'lice Chairman 

vtc. 
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